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3MmA/ORDER

T 63N EHAl @ e&d & ¢aiq /
PER S. RIFAUR RAHMAN, AM:

This appeal of assessee is arising out of the order of the
Commissioner of Income Tax (Appeals)]-38, Mumbai [in short
CIT(A)], dated 28.08.2019. The assessment was framed by the Asst.
commissioner of Income Tax, Circle-26(3) Mumbai (in short
DCIT/ITO/ AO) for the A.Y. 2016-17 vide order dated 28.12.2018
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under section 143(3) of the Income-tax Act, 1961 (hereinafter ‘the
Act’).

2. The registry placed on record assessee’s letters dated 25%
March, 2021 wherein it has been submitted that the assessee has
already opted for settlement of dispute for both the assessment years
under Direct Tax Vivad Se Vishwas Scheme (VVS Scheme), 2020 and
received Form No.3 from appropriate authority. The Ld. DR submitted

that the appeal may be dismissed.

3. In view of foregoing, the appeals stand dismissed as withdrawn
with a liberty to assessee to seek restoration of the appeals in case
the aforesaid declaration filed under the scheme is not accepted, for

whatever reasons.

4, In the Result, the appeal is dismissed as withdrawn.

Order pronounced in the open court on 13.07.2021.

Sd/- Sd/-
(FETER &8 /MAHAVIR SINGH) (T R®3IR @A/ S. RIFAUR RAHMAN)
(39TE™eT / VICE PRESIDENT) (T §6ET / ACCOUNTANT MEMBER)

ﬁ?é‘} fgster/ Mumbai, Dated: 13. 07.2021
g W, . e @f@a/ Sudip Sarkar, Sr.PS
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